an=

Title: Further discussion on the motions for consideration of the National Commission for Backward Classes (Repeal) Bill, 2017 and Constitution (One
Hundred and Twenty-Third Amendment) Bill, 2017 (Discussion Concluded and Bill Passed).

HON. SPEAKER: Now, Item Nos. 18 and 19; Shri Hukmdeo Narayan Yadav to continue.
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SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Hon. Deputy Speaker, Sir, I thank you for allowing me to speak.

At the outset, I would say that this is a remarkable Bill. I want to say in this august House that because of my beloved leader Puratchi Thalaivi
Amma, I am standing here. She was a mark-able and remarkable leader of this Constitution (Amendment) Bill. Amma is an example for all. Amma
was the frontrunner. Our P uratchi Thalaivi Amma was an embodiment of the greatest leader who fought for upholding social justice and has been a
symbol of empowerment of socially, economically weaker sections in Tamil Nadu. This is a fact.

The establishment of a new Commission with constitutional powers for the OBC, just like similar bodies for the SCs and the STs, is the need of the
hour. Therefore, the Government has decided to set up a National Commission for Socially and Educationally Backward Classes as a constitutional
body by making an amendment to Article 338B.

At present, the functions of the National Commission on Backward Classes are limited to examining the reguest for inclusion of any class of citizens
as a backward class and hear complaints of over-inclusion or under-inclusion of any backward class in the existing quota and advise the Central
Government. In order to safeguard the interests of the socially, educationally backward classes more effectively, it is proposed to create a National
Commission for Backward Classes with constitutional status at par with the National Commission for Scheduled Castes and the National Commission
for Scheduled Tribes. The Commission has powers to examine requests for inclusion of any community in the list of backward classes and hear
complaints of over-inclusion or under-inclusion, following which it would advise the Union Government. In its new form, being a constitutional
authority could give it more teeth.

Sir, the policy of reservation of seats in educational institutions, and in appointments, for BC, MBC, SC, ST has had a long history in Tamil Nadu
dating back to the year 1921. This is a fact that Tamil Nadu is an example for other States. The extent of reservation has been growing upward
constantly, consistent with the needs of the people belonging to backward and most backward classes who constitute the majority of population.
The reservation for SC, ST, BC and MBC has now reached the level of 69 per cent. This is mark-able history. This achievement has been made only
by our Amma.



The issue of social justice has been an integral part of the Dravidian Movement. This is a fact. The Justice Party, officially the South Indian, Liberal
Federation, was a political party in the Madras Presidency of British India. It was established in 1917 as a result of a series of social justice
conferences and meetings in the Madras Presidency. Communal division between dominant and deprived communities began in the Presidency during

the late 19t and early 20™ Century mainly due to caste prejudices and disproportionate representation of dominant communities in Government
jobs.

Justice Party came under the leadership of Periyar. Still, people recall Vaikam Veerar E. V. Ramaswamy and his Self-Respect Movement. In
1944, Periyar transformed the Justice Party into the social organization called the Dravidar Kazhagam and finally withdrew it from electoral politics.
The Justice Party's period in power is remembered for the introduction of caste-based reservations, and educational and religious reforms.

The Self-Respect Movement is a movement with the aim
of achieving a society where backward castes have equal human rights and encouraging backward castes to have self-respect in the context of a
caste-based society that considered them to be a lower-end of the hierarchy. It was founded in 1925 by E. V. Ramasamy. The movement was
extremely influential not only in Tamil Nadu, but also overseas in countries with large Tamil population that lived in countries such as Malaysia and
Singapore. But Periyar did not want to participate in electoral politics and State's administrative power.

This is my important suggestion / view, through you, Sir. Dr. C.N. Annadurai, the mentor of Dr. Puratchi Thalaivar
MGR wanted to enter into electoral politics and believed
that through participating and winning elections political
equations could be changed and social justice could be
upheld. So, he systematically continued the sacial justice movement of Periyar and also pioneered his political movement to form the Government in
1967.

Following the footprints of Periyar and Anna, our
mercurial leader Dr. Puratchi Thalaivar MGR founded our Party, namely, All-India Anna Dravida Munnetra Kazhagam (AIADMK), which owes its
origin to the Self-Respect Movement, and it continued to protect the Constitutional rights of the backward and most backward communities by
following 50 per cent reservation.

After Puratchi Thalaivar MGR, our Puratchi Thalaivi Amma
has become the pioneering champion in upholding social
justice in Tamil Nadu. She was the first and foremost ruler
to provide 69 per cent reservation for the deprived communities
in Tamil Nadu. This is a fact; this is history; and this is the achievement. During her golden period, Amma had fought many social and legal battles
to implement the 69 per cent reservation policy in Tamil Nadu. No wonder, she has been praised as the Saviour and Restorer of Social Justice in
Tamil Nadu: Samuga Neethi Kaththa Veeranganai. Her Government had justified in the Supreme Court the law providing for 69 per cent quota in
employment and
educational institutions in the State contending that backward classes constituted 87 per cent of the population. This is a fact.

The philosophy of reservation has been evolved in the State over many years and the present policy meets with the aspiration of various
classes of people whom this policy is intended to benefit. It is, therefore, essential that the law is implemented fully. The law, by making reservation
based on population, attempts to bring the unequals in parity with equals. The Act is aimed at bringing about real equality and parity in the matter of
opportunities in the area of education and public employment having regard to the prevailing economic and social conditions. This is important. I
would request through you the Central Government that the Bill should not affect the States' rights and the States' liberty.

While insisting for 50 per cent reservation in 'Indira Sawhney' case, the Supreme Court has given some lenience to the State Governments to meet
the extraordinary circumstances prevailing in certain parts of the country. The Tamil Nadu Government enacted the law providing 69 per cent
reservation taking into consideration the peculiar situation in the State. The reservation system in Tamil Nadu is much in contrast to the rest of
India, not by the nature of reservation but by its basic history. At present, reservation works out to somewhat less than 69 per cent, depending on
how many non-reserved category students are admitted in the super-numerary seats. If 100 seats are available, first, two merit lists are drawn up
without considering community, one for 31 seats and the second for 50 seats, corresponding to 69 per cent reservation and 50 per cent reservation
respectively. Any non-reserved category students placed in the 50 seat list and not in the 31 seat list are admitted under super-numerary quota, that
is, the seats are added to the 100 for these backward students. The 31 seat list is used as the non-reserved open admission list and 69 seats are
filled up using the 69 per cent reservation formula -- 30 seats for BC, 20 seats for MBC, 18 seats for SC and one seat for ST.

The effective reservation percentage depends on how many non-reserved category students figure in the 50 list and not in the 31 list. At one
extreme, all 19 may be non-reserved category students, in which case the total reservation works out to about 119 or about 58 per cent. At the
other extreme, none of the 19 added to the 31 list may be from the non-reserved category, in which case no super-numerary seats are created and
reservation works out to be 69 per cent as mandated by the State law.

In the Special Session of Tamil Nadu Legislative Assembly held on 9t November, 1993, it had been unanimously resolved to call upon the Central
Government to take steps immediately to bring a suitable amendment to the Constitution of India to enable the Government of Tamil Nadu to
continue its policy of 69 per cent reservation in Government services and for admission in educational institutions as at present. An all-party meeting
had also been held in November, 1993 in Tamil Nadu urging that there should not be any doubt or delay in ensuring the continued implementation of
69 per cent reservation for the welfare and advancement of the backward classes.

The Tamil Nadu Government enacted a legislation, namely, Tamil Nadu Backward Classes, Scheduled Castes and Scheduled Tribes Bill, 1993 and
forwarded it to the Government of India for consideration of the President of India in terms of Article 31C of the Constitution.
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In view of the importance and sensitive nature of the matter, the Union Home Minister held meetings with the leaders of poliltical parties on



13th July, 1994 to discuss the provisions of the Bill. The general consensus among the leaders was that the Bill should be assented to. Accordingly,

the President gave his assent to the Bill on 19th July, 1994. The Government of Tamil Nadu accordingly notified it as Act No.45 of 1994 on19th July,
1994.

The Tamil Nadu Government had requested the Government of India on 22nd July, 1994 that the aforementioned Tamil Nadu Act 45 of 1994
be included in the Ninth Schedule to the Constitution of India as the said Act attracts article 31C of the Constitution as falling within the purview of
clauses (b) and (c) of article 39 and articles 38 and 46 of the Constitution vide section 2 of the Act. The Act has been passed relying on the Directive
Principles of State Policy enshrined in Part IV of the Constitution and in particular, articles 38, 39 (b) and (c) and 46 of the Constitution.

The Government of India has already supported the provision of the State legislation by giving the President's assent to the Bill and included in
the Ninth Schedule to the Constitution of India.

Before I conclude, I wish to suggest some important points with which, I believe most of the members in this august House will agree.

The National Commission for Backward Classes shall consist of a Chairperson, a Vice-Chairperson and three other Members. While appointing
the Chairperson and other Members to the NCBC, region-wise representation and chances should be provided.

I suggest that at least one member of the Commission shall be a woman. Any process in the formation, execution of the Commission should
be done after proper consultation with the States and on the basis of prior recommendations of the State governments.

Every State Government may, by public notification, specify the socially and educationally backward classes in that State which shall be
deemed to be the State List of socially and educationally backward classes in relation to the State.

The State may by law include in or exclude from the State List of socially and educationally backward classes specified in a notification issued
under clause (3) any socially and educationally backward class, provided that the aforesaid notification issued under the said clause, shall not be
varied by any subsequent notification.

Thank You, Sir.

SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Deputy Speaker, Sir, I am obliged that you have given me this chance to speak on the subject. I will
speak on a very limited field and the rest of the arena will be covered by my colleague Shri Dasrath Tirkey.

Sir, I would raise very important questions today. Something has been highlighted by my friend from the AIADMK who has just spoken. There is no
quarrel. Let us be very frank to appreciate reservation and making a Commission for the OBCs, SCs, STs, etc. For that, no lecture is required to be
given today. Whatever Dr. Ambedkar had said in this regard is the first and final thing in our country and we accept that.

I am not opposing clauses 1, 2 and 3. But I am opposing clause 4, that is insertion of new article 342A which reads like this: "The President may
with respect to any State or Union territory, and where it is a State, after consultation with the Governor thereof, by public notification, specify the
socially and educationally backward classes which shall for the purposes of this Constitution be deemed to be socially and educationally backward
classes in relation to that State or Union territory, as the case may be.”

Therefore, today by way of this Constitution Amendment, this Central Government wants to take away the power of State Governments. The
concept of the OBC was thoroughly argued before a nine-judge Constitution Bench in 1992 in the case of Indira Sawhney and Others versus Union of
India and Others. The judgement was given in the ratio of 6:3. The judgement said that the State Government will identify backward classes and the
State Government will be having power to make reservation for backward classes, which we call as OBCs. Therefore, under article 141 of the
Constitution of India, power of enacting the law in identifying the backward classes has been entrusted by the Supreme Court to State Governments.

After this judgement was delivered on 16 November 1992, almost all State Governments in 1993 enacted the law in respect of the backward
classes which were called as OBCs. This is a very long judgement. In paragraph 323 of the judgement, there is a summary of the judgement in
which it is said that "it is open to the State to adopt valid classification and make special provisions for the protection of classes of citizens whose
comparative backwardness the State has a mandate to redress by affirmative action programmes. Any such programme must be strictly tailored to
the Constitutional requirement that no citizen shall be excluded from being considered on the basis of merit for any public employment except to the
extent that a valid reservation has been in favour of backward classes of citizens.”

If we read this judgement, this power has been given by the Supreme Court to States and not to the Union of India. In sub-paragraph four, it
has been said by the Supreme Court that in the case of Other Backward Classes of citizens qualified for reservation, the burden is on the State to
show that these classes have been subjected to such discrimination in the past that they are reduced to a state of helplessness, poverty and the
consequential social and educational backwardness as in the case of the Scheduled Castes and Scheduled Tribes. Therefore, this categorisation has
to be made by the State Government. It has been said by the nine-judge bench of the Supreme Court. After that, the Supreme Court has said at
clause 12 of that paragraph, "Whenever and wherever poverty and backwardness are identified, it is the Constitutional responsibility of the State to
initiate economic and other measures to ameliorate the conditions of the people residing in those regions. But economic backwardness without more
does not justify reservation." The gist of the entire judgement is who would identify. Identification is to be made by the State Government;
identification would not be done by the Central Government. Who knows in my State which are the backward classes? Why should I depend upon the
ipse dixit of the Central Government? This is not the law which has been enacted by Parliament. This is the law which has emanated from the
Supreme Court judgement and we are following it from 1993. We are doing it for all the States.

In view of Article 16 (4), there is a Constitution amendment. I will just read this. It says:

"Nothing in this article shall prevent the State from making any provision for the reservation of appointments or posts in favour of any
backward class of citizens which, in the opinion of the State, is not adequately represented in the services under the State.”



Therefore, Article 16 (4) empowers the State Government to make reservation for these other backward classes. ...(Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): I want one clarification. In Article 16 (4), does the use of the word 'State' mean the 'Government of India'
or the particular State concerned? ...(Interruptions)

SHRI KALYAN BANERIJEE: Please take your seat. ...(Interruptions)
HON. DEPUTY SPEAKER: You please address the Chair.
...(Interruyptions)

SHRI KALYAN BANERJEE: What does 'State' mean? Let us look into the Constitution. We are having a Central Government; we also have the State
Governments. This is where we have to read it as the Central Government and the State Government separately. But there is again another 'State'
which comes under the purview of Article 12 of the Constitution of India. The public sector undertakings and public funded bodies are also there. But
here the State means the State Governments.

The power is vested in the State Government. How can such a power be taken away today by an amendment under Article 342 (1)? Today, there is
an attempt on the part of the Government to nullify the judgement which has been laid down in the Indra Sawhney case under Article 141 of the
Constitution of India which is binding. Can it be nullified? The State has to identify.

1 am coming to the second part. We had said this when we discussed the GST Bill and the GST Council also. Time and again, this Government is
trying to hit the federal structure of the Constitution. Under the veil of a Constitution Amendment, under the veil of a statutory amendment, under
the wveil of many other things, since Parliament has the power and they have a large majority in Parliament, they are hitting the federal structure of
the Constitution. I am sorry to say this. We had supported the GST Council Amendment which was brought by the Congress. Unfortunately the
Congress did not push it in the Rajya Sabha. It is a very unfortunate affair When the Congress had brought in the amendment, I agreed with the
Chief Whip when he had a talk with me. The problem is this. Today, we can pass a law. With their majority, they can pass a law. It does not matter.
We had passed the National Judicial Appointments Bill also. That does not matter The question is this. Are you hitting the basic structure of the
Constitution? Nobody is having a right to hit the basic structure of the Constitution.

Sir, I may point out to you as to what the Government is trying to bring under Article 342(a).

"The President may with respect to any State or Union Territory and where it is State after consultation with the Governor thereof by
public notification specifya€| "

Do you know what does the word consultation mean? Consultation may mean that I will talk to you over telephone and you may or may not
agree. If you do not agree, do not agree but whatever is in my mind I will do that. The word 'consultation' here has no meaning. It is meaningless.
There was this consultation in the Supreme Court judges' appointment case which was delivered in 1992-93. We must have an effective
consultation. Today, in 2016-17 we see that there is no effective consultation. Since there is no effective consultation, we have to bring in the
National Judicial Appointments Commission Bill which has been struck down by the Supreme Court. MoP is being delivered. I do not know what is
going to happen.

Why should the State Governments have to depend upon the ipse dixit and the whims of the Central Government? By bringing this Constitution
amendment, are they hitting the federal structure of the Constitution, federal structure of the country itself? Can you take the power of the State
Government? Maybe, today you are having a good majority. Maybe, today you are heading the nine States. It is not enough. What we are doing
today is not just for today or tomorrow or for ten years on. What we are doing today is for our next generation. We have to give answer to them.

So far as Article 342 (a), Clause 4 is concerned, I strongly object and oppose it. I will request all my friends to oppose it tooth and nail
otherwise we will be betraying the Supreme Court's judgement in Indira Sawhney case. Thank you, Sir.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, after hearing Shri Hukmdeo Narayan Yadav today and also the other day, an impression went around
when I stood up to oppose the content of the Bill. That day I had said very clearly, "I am not going into the merit of the Bill. When the discussion will
take place, I will definitely go into the merit of the Bill". But relating to the policy on reservation to be provided to Other Backward Classes, BID is in
support of providing constitutional validity to the reservation for OBC. The erstwhile Janata Dal, where Shri Biju Patnaik was one of the tallest
leaders, had also supported reservation for the OBC. Ram Vilas Paswan ji is a witness to it. So, I did not explain that we are for reservation for Other
Backwad Classes, socially and educationally backward classes.

But during that period one should also remember when a student of Delhi University had put kerosene over him and set himself on fire, what
had happened throughout the country. The whole nation was charged relating to the Reservation Policy. But subsequently the nation also accepted
that we have to find a way out and that is how that famous judgement in case of constitutional bench of the Supreme Court of India Indra Sawhney

Vs, Union of India and others came on 16" November, 1992.

Sir, I stand here to oppose this Bill, not because this Bill goes against the Reservation Policy but because, as I had said the other day, this
goes against the federal character of our Constitution.

Sir, certain powers have been given to respective States to formulate a law and Indira Sawhney's case is one of the glaring examples as to how
States have to formulate a law. I am thankful to the hon. Minister He came and talked to me and tried to impress upon me that yes we are not
taking away any power of the State. That will remain. But, I have a different opinion and after hearing the AIADMK Member and also Shri Kalyan
Banerjee, I think the Government should reconsider.



I have certain other points also to make. The point is this. This Bill looks very innocuous and many hon. Members sitting in the Treasury
Benches, belonging to OBC, feel very elated that because constitutionally this mechanism is now getting addressed. I also felt very much delighted
because for the last 20-25 years, there has been a persistent demand that other than the Judgement that has been provided by the hon. Supreme
Court in which respective Acts have been formulated by the Union Government and also by the respective State Governments, there is no
constitutional validity relating to this provision. There was a demand cutting across party lines and everywhere. When UPA was there, repeated
demands were also made to make it a constitutional provision so that whenever a change will be made relating to reconsideration of the reservation
of OBC, then it has to come to the Parliament. Unilaterally, the executive cannot do away with it. Unilaterally, the State Government cannot do away
with it. The provision can only be tackled and can only be made of reconsideration and deletion by the Parliament. So, therefore, the first
amendment, that is getting effected is 338(b) concerning the National Commission for Backward Classes. This also reminds us that there was an
opinion which was created saying that leave it as National Commission for Backward Classes. But, there was a large number of people who were
also saying that make it specific because there are socially and educationally backward classes. It is because this determination of backwardness is
not relating to poverty, untouchability and is not relating to remoteness. I am mentioning these three words because we have provided reservation
to Scheduled Castes as per the constitutional provision because of untouchability. That is required and is needed. Therefore, a number of agitations
went on before Independence and social upheaval was also there due to untouchability. It is because of untouchability, a large section of our society
was bereft of recognition, both financially and educationally. Therefore, Scheduled Castes reservation is there. It is because of remoteness,
reservation is provided to Scheduled Tribes. Therefore, because of remoteness and untouchability, poverty is there. That is the reason why,
reservation was provided.

But, in the case of backward classes, as it was mentioned in the Constitution, subsequently during Shri Jawaharlal Nehru's Prime-ministership,
Kaka Kalelkar Committee was formed and it was decided that this type of provision was required. It was a different matter till the Mandal
Commission was created, not much step was taken. But, those were turbulent times. India faced three wars. There was an emergency. But, when
there was a fractured mandate in 1989 because of political reason or whatever it may be, the Mandal Commission's recommendation was accepted.
It is because it was accepted, the matter went to the court of law and in 1992, a pronouncement was made by the apex court which was just now
read out by Shri Kalyan Banerjee.

Sir, I would just like to mention here that according to the Indira Jaisingh, the new body relating to the Backward Class Commission is likely to be
similar to the National Commission for Scheduled Castes under article 338 and the National Commission for Scheduled Tribes under article 338A
which were introduced in the Constitution by way of two constitutional amendments — one in 1990 and another in 2003. It took another 13 years for
the Scheduled Tribes to have a constitutional proviso. For Scheduled Castes, it was done in 1990 and we had reservation since beginning of our
Independence or even before that. It was not constitutionally or legally binding that a citizen of this country can claim. It happened for the Scheduled
Castes in 1990 and for Scheduled Tribes in 2003. The provision of Indira Sawhney case was of 1992 and now we are in 2017, Around 24-25 years
have passed.

In between, what has happened? As I had mentioned, in the case of Indira Sawhney verses Union of India, the Supreme Court in 1992 found
that it was not invalid to identify a group by any criteria like occupation, social, educational or economic situation. However, it was not invalid.
However, it noted that social and educationally backward class under article 340 had to be construed in a limited sense and did not have the wide
sweep as well as the fundamental right guaranteed to backward classes in article 16(4). This provision empowers the Government to make
reservations in appointments in favour of any backward class of citizens.

The Constitution which provides for reservation and other social justice measures for social classes which are victims of untouchability —
Scheduled Castes; victims of remoteness under vulnerable conditions, namely, Scheduled Tribes; and victims of social inferiority or lowliness under
the caste system in Socially and Educationally Backward Classes. Especially, I would say that it is not for the poor or for the disempowered. Poor and
unemployed who do not belong to these three social classes should be helped through means such as scholarship and educational loans but not
through reservation. This is the judgment in sum total.

Therefore, we are not against reservation per se. We are in favour of reservation. I would also accept the Government view that it is
necessary to bring a Bill to make it constitutionally viable, it is necessary that the Constitution should empower the Parliament that any deletion or
addition should be done here. But I have a difference because clause 4 of the Bill is really misleading and is creating confusion. It would further
create confusion in future once it becomes an act. ¢ff e o Sl st sars siw o1 v r-wrEe s He accepts that in democracy, I am also
empowered to hold a view. su1 faare vz e adne & a3 s, but I will always try to impress upon him that the lines that have been included here and
the amendments that I have already moved needs reconsideration by the Government, especially when he says in this Bill = “the President may,
with respect to any State or Union Territory and where it is a State, after consultation with the Governor thereof'. What does this consultation mean?
I was taken aback when Shri Kalyan Banerjee told me that because of the judgment of the Supreme Court, consultation means " due consideration'. I
am not a lawyer; I have not studied law, but as a layman I tried to impress upon Thaawar Chand ji sa @aceaa @l sern? 3 Radsee s gt
Recommendation of the State Government will be duly considered. This much only.

oft @ivicrog wam (omérer) @ ue dlenr aifdy,
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“& am.oh.amg, @ ger @ @ it will come to Parliament. The Government will bring it to Parliament and Parliament will concur it, there is no doubt about
it, once it gets clearance from the RGL But is there any role of the State Government in identifying this and recommending it? It has no role. The role
has been defined by the pronouncement of the Supreme Court in 1993 according to which this Act has been formulated in Odisha and in every State.
What will happen?

I was being told and I have been impressed that those provisions will continue in the State. It may continue. There are many redundant Acts. This
becomes redundant because the State will have no power now either to add a caste or to delete a caste. It will all be done by the Parliament of
India as it is being done for Scheduled Castes and Scheduled Tribes which is a good thing. But it came into operation after 1990 for the Scheduled
Castes and after 2003 for the Scheduled Tribes.

The moment this Bill is passed in Parliament, what will happen to those castes which are not in the Union List? Will you be providing funds for
them? Are we not denying the State Government to provide it for them? Then the CRAG will catch their throat saying how come they are doing it.
This is the point of concern. That is the reason why I have been repeatedly pleading before this Government privately and also in this deliberation
now that it is necessary to reconsider it.

When I said to send it to the Standing Committee, there was uproar from the ruling side thinking that I was trying to delay it. I am not trying to
delay it. When you are doing a good job, do it perfectly. This is something which all of us sitting on this side are drawing your attention to. We want
reservation for OBCs. It should be done constitutionally. We are in favour it. Do that much. Why do you try to fiddle in all these affairs? Is it because
there is an agitation brewing up in Haryana? Is that the reason why you want to get this done? Since there is an agitation in Maharashtra, since
there is an agitation in Andhra Pradesh, since there is an agitation in Gujarat, there is a hidden agenda, as was earlier being said. Is it so?

If that is so, how will this Bill be going to help? This Bill does not help those castes. Once this Bill becomes an Act, it will be very difficult to
include the Jats of Haryana, very difficult to include Marathas of Maharashtra, very difficult to include the Patidars of Gujarat and very difficult to
include the Kapus of Andhra Pradesh in the list because it is a long-drawn process.

I do not know whether Shri Thaawar Chand Gehlot ji has manufactured some new formula to get it through. If it is so, I have no objections.
But these agitations will get more aggravated. Therefore, my plea to you is not to play with fire. Allow the State Governments to decide. You keep
yourself confined to the reservation of the Union. In Union we have 27 per cent. Tamil Nadu is a favoured state.

HON. DEPUTY-SPEAKER: Fifty per cent for OBCs and the total is 69 per cent.

SHRI BHARTRUHARI MAHTAB: In Odisha we cannot go beyond fifty per cent. SCs are 23 percent and STs are 15 percent. There is a divwang
reservation that comes to 38 and odd per cent. So, the maximum reservation for OBCs is 11.75 or 11.65 per cent. It is not 27 per cent. That is the
position in Odisha. By supporting this Bill, the BIP, the party in power, is denying justice to those OBCs of Odisha. I will give you an example. Shri
Jual Oram will be able to understand it better. Pradhan is a caste in Odisha. It is in the Odisha list, but not in the Union list. Think about it. Think
about the music that Pradhans will face in Odisha. Think about it. We oppose this Bill.

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Mr. Deputy-Speaker, Sir, I thank you for giving me an opportunity to speak on this historic

Bill. For many years, the request for granting constitutional status for the NCBC has been pending with the Union Government. For the best reasons
known to the Governments earlier it was not done. I just leave it to them as to why they have not done it. But at present I would like to
wholeheartedly congratulate the Central Government and our Prime Minister, Shri Narendra Modi ji, for taking this historic step of granting
constitutional status for National Commission for Backward Classes.

Ever since the formation of the NCBC in 1992 this demand has been there. Many parliamentary Committees have been started. With good memory [
would like to bring to the notice of the House that my father, the late Shri Yerran Naidu garu, when he was also present in that OBC Committee a
decade ago, he also requested that constitutional status be given to this Commission. Today with great pride I sit in this very august House. I also
have the good fortune of being a Member of the OBC Committee. This time for the Government to grant this status means a lot to me, to our State
and also to all the OBCs across this country.

Coming to the controversial point that has been raised by the Members who spoke before me, I would like to say that it needs to be clarified by the
Cabinet Minister of the Union, Shri Gehlot ji regarding the right of the State to determine the OBC status of a particular community or a class. It is
because if you consider the State of Andhra Pradesh, there are 139 castes which come under the Backward list of the States, which are not
completely recognised by the Central Government itself under the OBC list. So, considering the State of Andhra Pradesh, the OBC list of the Centre
has different castes and there is a different list with the States which have additional castes.

Now, if you do not give the power to the States saying that what needs to be considered under the BC, let it be the State one or the Centre one,
then it might

lead to a lot of chaos and a lot of confusion both at the Centre and in the States. So, the Centre needs to take into account that some of the castes
are present in different States. Now that Andhra Pradesh and Telangana are two different States, the same castes are present in both the States. At
the State level, both the State Governments are treating these castes at a different status. Now, how will the Central Government look at these
castes? This is a very crucial point. There are a lot of intricacies when you consider the OBC status given to a particular caste. I come from a
regional party and a party which was found on the pillars of Backward Classes. The founder of our party Nandamuri Taraka Rama Rao Garu famously
said that society is the temple and people are our Gods. On these lines, he constantly thrived to help the Backward Classes of the State of Andhra
Pradesh and we are still continuing on that palicy.



Sir, for the upliftment of the Backward Classes, last year we spent approximately Rs. 2,000 crore which was just for the educational upliftment of
these people in our State.
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When the State Government requests the Central Government to help in this great cause of providing education to the Backward Classes, out
of these Rs. 2,000 crore, they provided only Rs. 34 crore which is very meagre. The provision to give more funds is very little. Even this year we
could only request for a meagre amount of Rs. 125 crore.

Madam, 27 per cent reservation has been recommended for the OBCs by the Mandal Commission. But even today, according to the recent
statistics provided under RTI in 2015, it shows that out of this 27 per cent, the Central Government organisations accommodate only 12 per cent in
various States. If you consider the higher posts, after promotion and all that, it does not go beyond 7 per cent. So, there has been a lot of injustice in
fulfilling that 27 per cent which has been recommended by the Mandal Commission. That is why we have all been requesting the Government to give
constitutional status to NCBC. This will help in achieving that 27 per cent. But, is this constitutional status being granted to NCBC enough to give 27
per cent is still a question and this needs to be considered by the Central Government. What more do we need to do?

There are a lot of other hindrances in achieving 27 per cent reservation. One of them is creamy layer When you consider creamy layer, at
present there is a limit of Rs. Six lakh. But if you see, the people who come below this limit of Rs. Six lakh, they are not educated enough to compete
and get the reservation being provided to them. That is why, the Commission headed by Justice Eswaraiah has also recommended that the ceiling
limit of creamy layer should be increased.

HON. SPEAKER: Now, please conclude.

SHRI RAM MOHAN NAIDU KINJARAPU: Madam, this is a historic Bill. I think everybody should be allowed to put forth his constructive ideas. So
kindly give me five minutes more.

HON. SPEAKER: Everybody will get a chance, but only for two minutes. So, kindly conclude in two minutes.

SHRI RAM MOHAN NAIDU KINJARAPU: The other point is about the fund being granted to the NCBC and this is only Rs. 4.08 crore. This is very
meagre for the functioning of the Commission itself. Even though it is debatable, we are saying that more than 50 per cent of the country's
population comes under OBCs. So you can imagine how many complaints and grievances would be coming to the NCBC. Now this amount of Rs. 4.08
crore will not be enough even to pay the salary of the employees of the NCBC. They have to do additional work now. Now we are talking about going
into the States to find out as to who are the people who deserve the OBC status and all that. So, more and more fund should be granted to the
NCBC.

Then, some States have further classified BCs into BC (A), BC (B) etc. as in the case of State of Andhra Pradesh. So, the Centre has to look into
further

classification of OBCs into different categories. Considering that 54 per cent of the OBCs across the country are put under one single category, and
to fulfil that 27 per cent, it does not seem to be justified. That is why, the Central Government has also to look into these different categories. There
are de-notified tribes in the OBCs also, which are recognised by the Central Government. There are 'Most Backward Classes' and also certain
‘Backward Classes'. So, the classification needs to be done within this OBC at the Central level also.

There are States, which are having different kinds of schemes for BCs. For the State of Andhra Pradesh, we are giving scholarships; we are building
new centres for their educational status. Like that, the Centre needs to support the States, which are coming up with good schemes, to help the BCs
also. They have to have sufficient allocation of funds being made. There have to be many more steps, which need to be taken. I congratulate this
Government and also the hon. Prime Minister for taking up this historic step of granting it the Constitutional status, but further steps need to be
followed up for the upliftment of the BCs.

With these words, I conclude. Thank you.

DR. BOORA NARSAIAH GOUD (BHONGIR): Hon. Madam Speaker, I am thankful to you for giving me this opportunity to speak on this Bill. I would
request you to allow me to put forward our task. It is a very important Bill as far as the OBCs are concerned.

I rise to support this Bill whole-heartedly before I further go into the subject. I would say that it is a perfect tribute to the Jyotirao Phule

Jayanti, which is going to be celebrated tomorrow, the 11t April. I think, it is a perfect tribute, which we can pay, through this Parliament, to great
men like Phule-ji.

Madam, after I came into this Parliament as a first time MP, people and various employees' organizations brought this notice of giving
Constitutional status to the National Commission for Backward Classes. The National Commission for Backward Classes was constituted in August,
1993. Before that, the Supreme Court gave its judgment on the Mandal Commission. I believe, at that time, the UPA Government was in power. I
never understood it that though they had constituted the National Commission for Backward Classes (NCBC), yet they did not give it a Constitutional
status. They did not give the right to hear the grievance of the BCs. It did not have to cost any money. It did not have to involve any financial
implications. Then, I realized an old story, which I had read during my childhood, about the friendship between a fox and a crane. You know, the fox
is very cunning. The fox befriended with crane and invited him for dinner. The crane accepted the invitation and reached the fox's place. The fox
prepared soup for the crane, but as the fox is cunning, he served the soup in flat dishes. But the crane could not drink it with his long beak, and the
fox himself happily lapped the crane's share with his tongue. Here, also it looks like that only.

Madam, I also remember a story of the Roman period. During the Roman period also, there was reservation. There were two segments — Plebeians
and Plabeians. The Plabeians were depressed classes. They also demanded reservation. Then, the Caesar said: "Okay. Let us give reservation to
Plabeians." The plebeians were the upper class. They said: "We will give you reservation. But the Plebeians would talk to the God; and if he allows,



then only, we will implement the reservation”.

The same thing has happened here, Madam. What has happened? The reservations are given. After the 2008 Census, just seven per cent of the
category A,B,C and D was implemented out of the 27 per cent. On the one hand, you have given the reservation and on the other hand, you have
taken it away. dau 81 srm

Madam, here we have the National Commission for Backward Classes. But if there is a grievance, non-implementation, etc., one has to go to
the National Commission for Scheduled Castes. *asmoft et sraeen diarom, arg &t ondtn amer @ers cpmem' ag’@s Som?

Madam, 25 years have passed. When I was looking at the statistics, I felt dejected, faint and reluctant. What is this fun? If you do not want to give
reservation, do not give. Why did you give it at all? Only 125 complaints were entertained. It is because the SC poor fellows had already got a lot of
complaints with the NCSC.

But today, I whole-heartedly welcome this move by the Government. Most importantly, there are two issues, which are affecting the interests of the
OBCs. One is Rahu and the other is Kefu. The Rahuis non-Constitutional status, which is being fulfilled, now. The Ketu is the Creamy Layer. At the
time of giving reservation, you have put a clause of 'creamy layer' so that the OBCs cannot take the benefit of reservation. Only 11 per cent OBCs
are able to take the benefit of this reservation.

Therefore, I urge upon the hon. Minister of Social Justice to delete the word 'creamy layer' till 27 per cent OBCs will not take the benefit of this
reservation.

HON. SPEAKER: Now, please conclude.
...(Interruyptions)
DR. BOORA NARSAIAH GOUD: I would like to raise only two or three points, Madam.

Some of my colleagues have opposed the Bill. They were also elected by the OBC voters. Today, the argument is, how the Centre can take over the
entire things? In case of Scheduled Castes and Scheduled Tribes, unless and until Parliament approves, no caste can be included. Why do you want
to treat OBCs separately? Why did you not object at that time? Why did you not object about the State power at that time? Why are you objecting it
now? It is just because in your State out of 50 per cent only 11 per cent reservation is given. You are definitely doing injustice to OBCs in your State.
Why are you opposing?

Before I conclude, Madam, I would like to suggest some points. It is almost 60 years. I urge upon the Government of India and Shri Narendera Modi
ji to kindly constitute the OBC Ministry. You are requested to kindly bring out socio-economic caste census. You should increase the budget. Today,
you are giving Rs. 13 per person in the budget which is negligible.

I would also like to request the Government to establish the Phule Institute or the Phule Foundation on a par with the Ambedkar Foundation; declare
holiday on Phule Jayanti; and give all the tributes to this great man who was an inspiration to Dr. Ambedkar himself.

With this, I wholeheartedly support this Bill. Thank you very much.
HON. SPEAKER: Now, everybody will try to be very brief.

.« Interruptions)

SHRI P KARUNAKARAN (KASARGOD): Thank you, Madam Speaker. Due to paucity of time, I do not want to give a lengthy speech. I would only like
to speak on some important points.

In the beginning, I would like to say that the framers of the Constitution took note of the fact that certain communities in the country were suffering
from extreme social, educational and economic backwardness arising out of age-old practice of untouchability and certain others on account of this
primitive agricultural practices, lack of infrastructure facilities and geographical isolation. Maybe the reason would be that SC and ST Commission has
come. Now, we are in the time of the OBC Commission.

T would like to say that the Government has given the constitutional status to the OBC Commission. That is a welcome step. It is because in the OBC
Committee, we have been debating this issue. In the Parliament and outside, we have been asking and arguing that this Commission should be given
the Constitutional status. At the same time, I would also like to say that merely giving Constitutional status to this Commission is not sufficient. We
have a large number of commissions and legislations. If we think about the SC Commission or ST Commission or Minority Commission, almost all the
posts — Chairman's post, Vice-Chairman's post, and members' posts — are vacant which was highly criticized. These commissions are meant to
resolve the grievances of the common people. When these commissions have no Chairmen, Vice-Chairmen and the members, how would it be
possible for these commissions to work? So, the Government has to take a serious note of it.

Secondly, before the Centre, many other States had already taken up the reservation policy earlier in their States. As stated by a Member from Tamil
Nadu, they have taken this issue much earlier. As far as Kerala is concerned, a Commission under Mr. Damodaran was appointed. The Commission
had submitted its Report. We have been implementing this Report. We have given 50 per cent reservation in Kerala — 27 per cent for OBC and rest
is given to other categories like SC, ST, etc. Here also, we have the federal set up. We give reservation to a caste in one State but we are not giving
reservation to this same caste in other States. I have my own experience. In 2002, when I came in the Parliament, the Marathi community was
excluded from ST List.

17.00 hours

I tried to get it included in the list. Once the Parliament excluded it, it was not possible. However, I fought for 10 years and took up the issue



with the State Government, the Minorities Commission and also with the SC, ST Commission. So, this is a Herculean task, as far as the legislation is
concerned.

Regarding federal set up, every State has its own mechanism. As far as Kerala is concerned, there is the KIRTADS Committee. KIRTADS comprises
of eminent scientists and others. They consider who are to be in the SC list or the SC list or in the OBC list. Then it goes to go to the Backward
Classes Commission. Then it goes to the Government, that is, the Cabinet. That is how the OBCs are included. Now, according this Bill, as far as the
States and the rights that they are getting are concerned, that is, inclusion or exclusion from SC to OBC or from OBC to ST, these are the issues that
can be taken up by the States and not by the Centre. When you say that we have made legislation here, that is, to consult the Governor or to consult
the Government, that may be a telephonic exercise or a telephonic consultation. At the same time, in the State, I know well as to which community
belongs to the OBC or the SC or ST. That is known to the KIRTADS or the Backward Classes Committee in the State. Even if the results come here, I
know that this has to go to the SC Committee or the ST Committee or sometimes to the Minority Commission or to the Social Justice Ministry. Then,
it also has to go to the Registrar of India, to the Group of Ministers and then to the Cabinet. So, it is a herculean task. I thought that I have to
support the Bills but, at the same time, Article 334(a) is really not giving the status to the States which have been implementing it and, as a result,
the rights of the States are taken away. It is really about the basic principle of the federal set up. On that issue, I appeal to the Government that the
clause has to be taken away and there should be clarity on this issue. Otherwise, it would be difficult, as far as the OBCs are concerned.

Thank you.

HON. SPEAKER: Shrimati Buta Renua.

SHRIMATI BUTTA RENUKA (KURNOOL): Thank you, Madam Speaker. I have a request. Please allow me to complete my full speech.
HON. SPEAKER: You complete it in time like P. Karunakaran ji. He has also done it very nicely. So, you do like that.

SHRIMATI BUTTA RENUKA: It is commendable that this Government has seriously taken up the long-pending demand for a constitutional body for
the OBCs and has come forward with this legislation that enables setting up of the National Commission for Socially and Educationally Backward
Classes (NCSEBC) under the new Article 338B. I wholeheartedly welcome this move and express my sincere gratitude to the Government in this
regard.

The National Commission for Backward Classes will be replaced by the NCSEBC and the proposed body is expected to take care of the grievances of
the backward classes. This will quickly resolve the grievances of the OBCs to a large extent.

This Bill will bring in a significant change as it will be a permanent Commission similar to the SC and ST Commissions. The new Commission should
be given powers to examine requests for inclusion of many communities in the list of backward classes and also hear complaints of over-inclusion
and under-inclusion. Unlike the earlier body, the advice of the new body will be binding upon the Government and this is a welcome move.

You are aware that several States are facing demands and agitations, demanding inclusion of various castes in the list of Backward Classes to
enable them to avail the reservation facility in education and employment. At the same time, there are protests from certain other castes against
their inclusion. Marathas, Patels, Jats, Kapus and others are asking for reservation today, preferably through their recognition as Other Backward
Classes. There are other castes opposing their inclusion. These agitations are sometimes turning violent and ugly.

With the setting up of the Commission, it may adopt a scientific and rational approach for inclusion and exclusion of any caste. I also request this
Government to engage all the political parties and other sections of the saciety on the issue of creamy layer and arrive at a rational decision. This is
a heartburning issue within the classes enjoying reservation.

The demand for reservations is growing day by day because of lack of employment opportunities. The Government jobs are not the only solution to
meet the aspirations of the people. We must encourage trade and industry so that more jobs can be created. I am sure with so many initiatives
being taken by the Government the economic development is on the right path and will result in employment creation.

1 request the Government to consider introduction of reservations for backward classes in private sector. This can be done without compromising on
the quality of workforce and by way of giving incentive to the employers for engaging employees of backward classes. This will help OBCs catch up in
socio-economic terms. I do hope that this new body would look into this aspect also.

Further, I would like to submit that there are various schemes for the backward classes but the implementation of these schemes is not proper and
effective. I request the Government to entrust evaluation and implementation of these schemes to the proposed commission.

1 hope the NCSEBC will have a greater and larger role and is not just a replica of the existing body. The proposed body should have greater
transparency. It has also to be ensured that the new commission focuses not only on the inclusion and reservation, but also on the holistic
development and advancement of each community within the backward classes. Social and economic development which will ensure their upliftment
on par with the socially and economically advanced castes will be the real test for the proposed Commission. The new Commission should work
exclusively for the segments of the backward classes who are victims of untouchability, victims of social inferiority and those who belong to
vulnerable sections. The Government should assist the poor and unemployed by way of scholarships and educational loans.

Another important task that the Commission should take up is categorisatin of backward classes into "backward', "more backward", "most backward"
and "extremely backward" castes with sub-quota so as to spread the benefits of reservation and other social justice measures equitably. I think I am
just getting a little nervous since the time is very less.

HON. SPEAKER: I know about that but try to conclude.

SHRIMATI BUTTA RENUKA: I want to give my last and final suggestion. Most of the political parties in their manifestoes are making wrong



promises, which are leading to a lot of violence in the States. I think, before promising anything in the manifesto, they should think about it and then
declare that promise in the manifesto. Otherwise, wrong promises will lead to a wrong way.
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#SHRI SHER SINGH GHUBAYA (FEROZEPUR): I thank you, Hon. Speaker ma'm, for giving me the opportunity to speak on two important bills — "The
National Commission of Backward Classes (repeal) Bill, 2017" and "The Constitution (One hundred and twenty-third) Amendment Bill, 2017".

Hon. Madam, I thank the Hon. Minister Shri Gehlot for piloting this land mark bill in this august House. This is a watershed bill and I whole-heartedly
support this bill on my behalf and on behalf of my party.

Hon. Madam, the reserved category people constitute a large percentage of population in my state Punjab. Let me draw the attention of the Hon.
Minister to the fact that facilities like scholarships to the backward caste students are not being granted in time. I urge upon the Hon. Minister to
kindly allot money for scholarships in time to the reserved category students. The implementation is tardy and needs to be fine-tuned and
streamlined.

Hon. Madam, in 2007, certain castes in Punjab and other states had been included in the reserved category list. However, several other castes have
not yet been included in the reserved category. Their exclusion from the list is a denial of justice to these castes. In 2007, certain castes from U.P
were included in the SC category list. These castes reaped the benefit of reservations. But, the same castes present in Punjab, Goa etc. were not
brought in the ambit of reservations.

Hon. Madam, I hail from Ferozepur Parliamentary Constituency. It has the second highest percentage of reserved category people in India. Similarly
in about 5 to 10 other constituencies, the percentage of reserved category people is as high as 50%. The castes that have been included in reserved
category list in U.P. should also get the reservation benefits at the all-India level. I urge upon the Central Government to see to it that we get a
favourable judgement in this sub-judice case from the Supreme Courta€;
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SHRI SIRAJUDDIN AJMAL (BARPETA): Madam Speaker, thank you for giving me this opportunity. My Party supports this Bill for National Commission
for Backward Classes. Everything is known to everyone and I do not have to say too many things here. But I would just like to put forward a few
points on behalf of my Party.

Madam, it has been the history of our country that weaker sections of the people always face discrimination, injustice and atrocities. This has been
the reason that the Government created the National Commission for SCs, the National Commission for STs, the National Commission for Backward
Classes, and the National Commission for Minorities. But I am sorry to say that these Commissions failed to achieve their goal of empowerment and
protection from injustice and atrocities. Every government appoints its well wishers for these posts in return for their contribution of power. Even the
Mandal Commission's 27 per cent reservation has not been fully implemented in most of the places.

Madam, AIUDF strongly recommends and requests the Central Government to upgrade the status of the National Commission for Minorities to a
constitutional body from a statutory body. This will give teeth to the National Commission for Minorities. I am sorry to say that the National
Commission for Minorities which was formed to protect the interests of minority communities failed to redress the complaints of minority
communities as it does not have the power and constitutional status.

The National Commission for Minorities was created under the National Commission for Minorities Act, 1992 to look into the complaints of the
minorities.

Madam, once again I would request and appeal to the Government to upgrade the status of National Commission for Minorities to a
constitutional body from a statutory body.

Thank you very much, Madam.
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SHRI PREM DAS RAI (SIKKIM): Hon. Speaker Madam, I thank you for giving me the opportunity to speak on the Constitution (One Hundred and
Twenty-Third Amendment) Bill 2017. Most of the items related to this Bill have already been spoken of; so, I will limit myself to just a few. I rise to
support this Bill on behalf of my party, the Sikkim Democratic Front.

The Creamy Layer issue is a very important one and that is something which this particular Bill has not addressed. Therefore, we insist that
somehow this cap on Creamy Layer should be raised from Rs. Six lakh to Rs. 10 lakh or Rs. 15 lakh. The hon. Minister must answer the question as
to what happens to the State Commissions and what would be the powers of the State Commissions in future. As far as 27 per cent reservation is
concerned, the way there is a rise in the number of backward classes in this country, this 27 per cent reservation needs to be looked at and raised in
future.

With these words, I, on behalf of my party, support this Bill.

SHRI ASADUDDIN OWAISI (HYDERABAD): Hon. Speaker Madam, on the Constitution (One Hundred and Twenty-Third Amendment) Bill 2017, my
request to the Government is that there is an empirical data on social and educational backwardness of Muslims, whether it is Sachar Committee,
Ranganath Mishra Committee, Kundu Committee, National Sample Survey or the Census 2011. Will this Government consider the Muslim community,
not on the basis of religion, but on the basis of the empirical data given by the Government of India itself as socially and educationally backward?
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DR. A. SAMPATH (ATTINGAL): Madam Speaker, I want to raise a point for clarification. a€} (Interruptions)

HON. SPEAKER: Shri Mullapally Ramachandran, you have two minutes only.

SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Madam, I may be excused. I cannot finish my speech in two minutes.

Respected Madam Speaker, I am extremely thankful to you for having given me this opportunity. This is a very important legislation. The idea to set
up such a National Commission for Backward Classes has been hanging fire for a long time.

You may recall that in 1951, it was the first Prime Minister of India, Late Pandit Jawahar Lal Nehru who moved the first amendment to the
Constitution. That amendment was to give status to the Backward Classes in the country. Afterwards, the composite Madras State enacted the OBC
Reservation. It is the Congress Government which empowered the State Governments to provide reservation by putting it in the Ninth Schedule.
That is the situation.

As per the Mandal Commission Report of 1980, OBCs comprised 52 per cent of the population. I understand that the Caste Census has been
submitted to the Government but unfortunately it has not been released. I would request the Government to release the Caste Census at the
earliest.

Due to historical reasons, the backward communities spread across the country were subjected to social segregation and discrimination. Still the
same condition is prevailing all across the country. The social and educational backwardness could be eliminated only with the active support of the
Governments at the State and Union level.

It is to be remembered that under the UPA Government reservation was provided to OBCs for admission to higher education institutions like IIT,
AIIMS, etc. Consequent to the Supreme Court verdict of 1992, 27 per cent of civil service positions were reserved for OBCs. However, it is agonizing
to note that not more than 7 per cent of eligible positions in Government jobs are being filled. Some of the Union Government departments and
establishments, including public sector undertakings and nationalized banks, are not honoring the reservation policy of the Government of India.

The Parliamentary Committee on Welfare of Other Backward Classes was started during the time of UPA Government. Being a Member of the
Committee I have come across several instances of non-compliance and criminal negligence on the part of the Government in filling the reservation
quota for OBCs.

Therefore, my appeal to the Government is that it should take stringent action against those erring officials who take little or no interest in ensuring
that vacancies reserved for OBC are duly filled. The feudalistic mindset and the cavalier manner in which the issue is addressed is disturbing.

Madam, every Member who has participated in the discussion has some reservation about the power being given to the Centre. We believe in
cooperative federalism. After setting up of this Commission, the power of the States is intended to be withdrawn in respect of inclusion of castes in
the Backward Class List. My considered view is that the consent of the States is to be taken on this vital issue.

I welcome the step to set up such a Commission but I have some reservations. It is apparent that all political parties are in broad agreement with
having the Commission. My view is that it should be referred to the Standing Committee for further discussion and then only the wishes of the House
will be fulfilled....( Interruptions)

Madam, I have one more point to make. There is an imperative need to include at least one lady Member on the Commission.
Secondly, reservation must be made for OBCs to the higher judiciary as also to higher positions in the PSUs.
Thirdly, the Government should stipulate a time frame for filling in the vacancies reserved for OBCs in various departments and undertakings.

Fourthly, a time frame is to be fixed for filling vacancies in the Commission arising due to reasons like retirement, death, etc.



With these words, I conclude my speech. Thank you.

#DR. PRITAM GOPINATH MUNDE (BEED): Thank you Madam Speaker, with your permission I would like to speak in my mother-tongue Marathi. It is
a very important issue and hence I would like to request you to kindly allow me to speak and give enough time. First of all, I would like to thank our
Hon. Prime Minister Narendra Modi and Social Justice and Empowerment Minister Shri Thawarchand Gehlotji million times for this historic decision of
granting the constitutional status to the National Commission for OBCs. Today, I can't stop remembering my father, the great OBC leader Gopinath
Munde. My father and other OBC leaders fought for the issues related to the OBCs relentlessly throughout their lives and it is because of them that
today Government is taking this historic decision. I think, our coming generations would be thankful to Hon. Modi ji for taking this decision. We have
been waiting for this day for the last 25 years.

Today, we have been discussing the pros and cons of the possible impact of this decision. Some people have apprehensions that it would not be
beneficial for our federal structure and the states' rights would get affected. But I don't think so, on the contrary, we can see that in some states,
some castes are identified as OBCs but the same castes are notified as SCs / STs in some other states.

But in some other sates they are not recognized as backward castes and they have been put in unreserved category. Infact, I firmly believe
that it will definitely help to ensure transparency and stop irregularity in the entire process. It will streamline the process of caste inclusion and there
will be better co-ordination in this regard. So, we should discard the negative approach and take it positively.

The Kalelkar Committee and Mandal Commission were the foundation stones for granting constitutional status to the NCBC, we should also go for
caste based census. Hon. Gopinath Mundeji had also raised this issue in Parliament. We cannot decide our reservation policy on the basis of the
figures collected during British Era. If we do not know about the exact figures and data, how can we decide on the issue of adequate representation?
Until and unless, we do not know about the actual population of OBCs how can we decide the percentage of reservation? I think this is a convenient
exercise. Just because you cannot go beyond 50% you are giving only 27%.

Reservation for OBCs in not a mercy but it is our right. So it is requested to collect the necessary data regarding OBCs.

Today, I want to ask those persons who are opposing this bill that when they were in power for 15 long years in a state as well as at centre, why did
not they take care of them? Did not they notice their pain and agony at that time?

Today you are expressing concerns about them then why did not you take action on those issues? [ have the data of 2014-15. The funds sanctioned
for OBC scholarships were Rs. 25 crores but the amount disbursed was only around Rs. 2.5 crores. The amount of Rs. 300 crores remained unspent
for the year. If they were really concerned about OBCs, why did not they spend funds.

They used to mock BIP as the party of upper caste people only. But today BJP has become all-inclusive political party. Perhaps this is their pain.

At last, T would like to congratulate and thank Government of Maharashtra for creating a special OBC department for the development and upliftment
of OBCs.

I would once again like to thank Hon. Prime Minister and Minister for Social Justice and Empowerment for changing the lives of OBCs by bringing this
bill.

Thank you.

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, thank you very much for affording this opportunity to participate in the debate on 123 rd
Constitution (Amendment) Bill.

Madam, I rise to support this Constitution (Amendment) Bill with a strong reservation. As Mr. Kalyan Banerjee has rightly pointed out regarding
reservation in States, the OBCs should be given priority and should be given reservation. Providing constitutional status to the National Commission
for Backward Classes is the need of the hour. It is the directive of the Supreme Court also. I am in full agreement with that and I support it. But now
we are having the State Commissions. Every State is having a Commission for the Backward Classes. Now who is a backward class is being
determined by the State. So, I would like to urge upon the Government that the consent of the State should be taken in order to determine a
particular society or a particular class as backward class.

During the time of UPA Government in the year 2009, Maj. Gen. Sinha Commission was constituted. Forward classes of people are also there. Maj.
Gen. Sinha Commission report was there and Ranganath Mishra Commission report is also there. There are also economically backward people
among the forward castes. But only because of the reason that they belong to the forward castes, they are being denied of all the privileges.

So, we are having Commission for Scheduled Castes and Scheduled Tribes and now we constitute a new Commission called the National
Commission for Other Backward Classes and the House is in full agreement also. At the same time, the people who are economically backward but
belong to forward classes of the society should also be provided with some privileges so as to have the better living standard in our country. So, this
should also be taken into consideration.

Madam, in my State of Kerala, the Government of Kerala has constituted a State Commission for Forward Classes and it is functioning in a
better way. We are not seeking reservation but some educational and other types of privileges have to be given to the downtrodden and unprivileged
people belonging to the forward classes. That should also be taken into consideration when we are discussing this Bill.

Finally, the Socio-Economic and Caste Census should be published. The Government is in custody of Socio-Economic and Caste Census of 2011
but it has not been published. The Government and its other organizations are using it. It is being used by the Government in the elections from the
point of social engineering also, but unfortunately it is not in public domain. So, I urge upon the Government that the Socio-Economic and Caste



Census of 2011 should be published.

With these words, I support the Bill.

+SHRI DHANANJAY MAHADIK (KOLHAPUR): Thank you Madam Speaker, I fully support this 123 " Constitution Amendment Bill on behalf of my party
and myself. I also demand reservation for Marathi community as well. People of Maratha Community agitated on the streets. Silent marches were
organized months ago without damaging any Government property. They are basically from farmer community. They should be given reservation in
education and employment. Grave injustice has been done to them.

Hence, through you Madam, I would like to request the Government to give reservation to the Maratha community as well.

Thank you.

#*SHRI PRATAPRAO JADHAV (BULDHANA): Thank you Madam Speaker. I rise to support this bill on behalf of my party Chief Uddhavji Thakre and
myself. If OBC population in the country is 52% then the reservation for them should also be 52%. Parliament should also consider the demand for
reservation of Maratha community as early as possible.

Thank you Madam.
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DR. M. THAMBIDURAI (KARUR): I want to know one point from the hon. Minister. Does he accept that Governor means State Government? I want
to know whether he accepts it or not. Madam, can he give an undertaking in the House that the State Government must be consulted? Let him give
an undertaking on the floor of the House and let him make it clear in the House..
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DR. M. THAMBIDURAL: It is a very important matter. You are telling that in the case of Scheduled Castes and Scheduled Tribes Commission, you are
consulting the Governor. What you are telling is correct. But our experience is that whenever the State Government recommends for inclusion of
some castes in Scheduled Castes or Scheduled Tribes list, it is not at all accepted. Then what is the use of consulting the Governor? You give the
power to the State Government to do that. You clarify that. The case of Scheduled Castes and Scheduled Tribes Commission is different. Now, you
are making a new law. Based on the experience we are telling that we are suffering. That is why we want a clarification. You say that Governor
means 'State Government consultation'. If you give that assurance then it would be alright. We are not opposing that.
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HON. SPEAKER: Hon. Members, Before I put the motion for consideration to the vote of the House, I may inform the House that this being a
Constitution (Amendment) Bill, voting has to be by division. So, let the lobbies be cleared.

Now, the Lobbies have been cleared.
First, we will take up Item No. 18 — the National Commission for Backward Classes (Repeal) Bill.
The question is:
"That the Bill to repeal the National Commission for Backward Classes Act, 1993 be taken into consideration. "

The motion was adopted.

HON. SPEAKER: The House will, now, take up clause-by-clause consideration of the Bill.
The question is:
"That clause 2 stands part of the Bill."
The motion was adopted.

Clause 2 was added to the Bill.
Clause 1, the Enacting formula, the Preamble and the Long Title were added to the Bill.

AHAISEE o=IrT 3112 arftrmiyan sl #dicen, o meama o 5:-
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HON. SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.

HON. SPEAKER: The House will, now, take up Item No. 19 — the Constitution (One Hundred and Twenty-Third Amendment) Bill.
The Lobbies are already cleared.
Now, Secretary-General to read the instructions.

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the following points in the operation of the Automatic Vote Recording
System:-

1. Before a Division starts, every hon. Member should occupy his or her own seat and operate the system from that seat only.

2. When the hon. Speaker says "Now Division" the Secretary-General will activate the voting button whereupon "RED BULBS" above display
boards on both sides of hon. Speaker's Chair will glow and a GONG sound will be heard simultaneously.

3. For Voting, hon. Members may please press the following two buttons simultaneously "ONLY" after the sound of the first GONG and I repeat
only after the sound of the first GONG.

Red "VOTE" button in front of every hon. Member on the Head of the phone plate

And



Any one of the following buttons fixed on the top of desk of seat:
Ayes : Green Colour
Noes : Red Colour

Abstain : Yellow Colour

4, It is essential to keep both the buttons pressed till another GONG is heard and the RED BULBS above plasma display are "OFF".
5. Hon. Members may please note that their votes will be not be registered:
(i) if buttons are kept pressed before the first GONG sound.

(ii) Both buttons are not kept simultaneously pressed till the second GONG is sounded.

6. Hon. Members can actually "SEE" their vote on display boards installed on either side of hon. Speaker's Chair.
7. In case the vote is not registered, they may call for voting through slips.

Shri Gurjeet Singh Aunjla, a new elected Member has not been allotted Division number so far. He will be supplied "Ayes" and "Noes" printed
slips for recording his vote. He may kindly record vote by his office choice by signing and writing legibly his name, ID number and constituency on the
slip.
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HON. SPEAKER: The guestion is:

"That the Bill further to amend the Constitution of India be taken into consideration."

The Lok Sabha divided.

D ION NO. 1 AYES 18.24 hours
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Sonkar, Shri Vinod Kumar
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Suresh, Shri D.K.
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Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh
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Utawal, Shri Manohar

@vaghela, Shri L. K.
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Verma, Dr. Anshul
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NOES

Elumalai, Shri V.

Singh, Dr. Bhola
HON. SPEAKER: Subject to correction*, the result of the Division is:
Ayes: -- 345
Noes: -- 004

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted.

Clause 2 Amendment of section 338

HON. SPEAKER: Before I put clause 2 to the vote of the House, I would like to say that this being a Constitution (Amendment) Bill, voting has to be
by Division. The Lobbies have already been cleared. I shall now put clause 2 to the vote of the House.

The question is:
"That Clause 2 stands part of the Bill.”

The Lok Sabha divided.
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NOES

Naik, Prof. A.S.R.

HON. SPEAKER: Subject to correction=, the result of the Division is:

Ayes: 352

Noes: 001

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and voting.



The mation was adopted.

Clause 2 was added to the Bill,

Clause 3 Insertion of new article 338 B
HON. SPEAKER: There are eight Amendments to Clause 3. Shri Rajeev Satav ji, are you moving your Amendment No. 1 to Clause 3?7
SHRI RAJEEV SATAV (HINGOLI): I beg to move:
"Page 2, afterline 9 insert,-

"Provided that at least one Member of the Commission shall be a woman;
Provided further that no post of a Member, including that of a Secretary and Staff of the Commission, shall lie vacant for more than

ninety days."." (1)

At least, one Member of this Commission should be a woman, That is the amendment. I request the Government to accept this Amendment.

oft erras <5 sTEcila @ JrEIET ASIGR, 9T Agol G ATAXT DA §) U 26 [ ura Agx= w1 v afden g @dls) ora g form gomdsr, dY 33ta 321wt 3ccra dsdan
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HON. SPEAKER: I shall now put Amendment No. 1 to Clause 3 moved by Shri Rajeev Satav to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: Shri B. Vinod Kumar, are you moving your Amendment No. 7 to Clause 3?

SHRI B. VINOD KUMAR (KARIMNAGAR): Madam, my Amendment is related to the same issue. I requested the hon. Minister to see that, at least,
one woman should be the Member.

HON. SPEAKER: Are you moving your Amendment or not?
SHRI B. VINOD KUMAR: I hope that the hon. Minister can accept this Amendment now.
oft emaz e atsetla a fbe a1 siraza @l g [ o sda Jafia Brepr gends, qi 33a 3ceaz dIsy 33da afgen acz 2pl
SHRI B. VINOD KUMAR: Thank you. I am not moving my Amendment.
HON. SPEAKER: Shri K.C. Venugopal, are you moving your Amendment No.8 to Clause 37
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, I beg to move:
"Page 2, line 5,-
after"three other Members"
insert ™", of which one Member shall be a
woman,"." (8)
There are five Members in the Committee including Chairman and Vice-Chairman. Out of other three members, one Member should be a woman.

HON. SPEAKER: I shall now put Amendment No. 8 moved by Shri K.C. Venugopal to the vote of the House.

SHRI K.C. VENUGOPAL: Madam, I want Division....(Interruptions)

HON. SPEAKER: The Lobbies have already been cleared.
The question is:

"Page 2, line 5,-

after"three other Members"

insert ", of which one Member shall be a
woman,"." (8)

The Lok Sabha divided.

DIVISION NO. 3 AYES 18.30 hours
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HON. SPEAKER: Subject to corrections, the result of the Division is:
Ayes: 056
Noes: 276
Abstain: 004
The motion was negatived.
HON. SPEAKER: Premachandran ji, are you moving your Amendment Nos. 9 and 11 to Clause 3?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I beg to move:
Page 2, line 5,--
for "three"

substitute "seven”. (9)

Page 2, line 18,--
for "to advise"
substitute "to participate and advise".
(11)

The National Commission for Scheduled Castes and Scheduled Tribes is similar to that of the National Commission for Backward Classes in
which there are nine Members. Please respond; I will withdraw my amendment. The number of population of backward classes is far more than that
of the Scheduled Castes and Scheduled Tribes. So the number there is nine and here it is five. For OBC it is five; there it is nine. If the Minister could
respond, definitely I will withdraw, if he gives an assurance.

oft emrarz d¢ arsdila = aprzfiia ouffy site spgfe Sorenfer smrlera ura-ura A &s) " aoolta Hawra wéon wan § @ amen Jeier a6

SHRI N.K. PREMACHANDRAN: Madam, the Minister is wrong. I will read the provisions of the Scheduled Caste Commission.

HON. SPEAKER: I shall now put Amendment Nos. 9 and 11 to Clause 3 moved by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.

HON. SPEAKER: Shri Jai Prakash Narayan Yadav, are you moving your Amendment Nos. 14 tol6 to Clause 3?
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HON. SPEAKER: I shall now put Amendment Nos. 14 to 16 to Clause 3 moved by Shri Jai Prakash Narayan Yadav to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The Lobbies are already cleared. I shall now put Clause 3 to the vote of the House.
The question is:
"That Clause 3 stands part of the Bill"
The Lok Sabha divided:
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NOES

Kumar, Shri B. Vinod

HON. SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 312
Noes: 005

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted,
Clause 3 was added to the Bill.

Clauses 4 and 5 Insertion of new article 342 A and amendment of article 366

HON. SPEAKER: There are six amendments to clause 4. Shri Bhartruhari Mahtab to move Amendment Nos. 2 to 5. Are you moving all the
amendments?

SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes, Madam, I beg to move:



Page 3, line 16.

for "after consultation with the Governor thereof"

substitute "only with prior recommendation of the State Government and giving due regard to such recommendation” (2)

Page 3, lines 17 and 18, -

omit "for the purposes of this Constitution" (3)

Page 3, line 18, -

after "deemed to be"

Insert "the Central List of" (4)
Page 3, afterline 23, -

Insert "(3) Every State Government may, by public notification, specify the socially and educationally backward classes in that
State which shall be deemed to be the State List of socially and educationally backward classes in relation to that State.

(4) The State may by law include in or exclude from the State List of socially and educationally backward classes specified in a

notification issued under clause (3) any socially and educationally backward class, but save as aforesaid a notification issued under
the said clause shall not be varied by any subsequent notification.". (5)

I have moved Amendment Nos. 2 to 5 relating to the protection of the State interest and therefore, my substitute is after consultation with
the Governor thereof is only with prior recommendation of the State Government and giving due regard to such recommendation.

I would again insist the Minister to respond.
HON. SPEAKER: I shall now put Amendment Nos. 2 to 5 to Clause 4 moved by Shri Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB: Madam, I want Division.
HON. SPEAKER: We will have Division now. The Lobbies have already been cleared.
The Question is:
Page 3, line 16.

for "after consultation with the Governor thereof"

substitute "only with prior recommendation of the State Government and giving due regard to such recommendation” (2)

Page 3, lines 17 and 18, -

omit "for the purposes of this Constitution" (3)

Page 3, line 18, -
after"deemed to be"

Insert "the Central List of" (4)

Page 3, afterline 23, -

Insert "(3) Every State Government may, by public notification, specify the socially and educationally backward classes in that
State which shall be deemed to be the State List of socially and educationally backward classes in relation to that State.

(4) The State may by law include in or exclude from the State List of socially and educationally backward classes specified in a

notification issued under clause (3) any socially and educationally backward class, but save as aforesaid a notification issued under
the said clause shall not be varied by any subsequent notification.”. (5)

The Lok Sabha divided:
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HON. SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 064
Noes: 288
The motion was negatived.
HON. SPEAKER: Now, Shri K.C. Venugopal to move Amendment No. 12 to Clause 4.
SHRI K.C. VENUGOPAL (ALAPPUZHA): I beg to move:
Page 3, line 16,a€"
after "thereof”
insert "and after consultation with Government of that State". (12)

Madam, this is one of the most important amendments. We have experienced the role of the Governor in Arunachal Pradesh. ...(Interruptions)
Therefore, I am suggesting that it should be 'after consultation with the Government of that State instead of Governor of the State.'...( Interruptions)

HON. SPEAKER: I shall now put Amendment No. 12 moved by Shri K.C. Venugopal to the vote of the House.
The amendment was put and negatived.

HON. SPEAKER: Shri N.K. Premachandran to move Amendment No.13 to Clause 4.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

Page 3, line 16,3€"

for "consultation with"

substitute "obtaining consent from". (13)
Madam, the amendment no.13 is very simple. Instead of 'consultation with' please insert 'obtaining consent from'.
HON. SPEAKER: I shall now put Amendment No.13 to Clause 4 moved by Shri N.K. Premachandran to the vote of the House.
SHRI N.K. PREMACHANDRAN: Madam, I want Division because this is the material amendment with which the entire opposition is united.
HON. SPEAKER: We will have Division now. The Lobbies are already cleared. The Question is:

Page 3, line 16,3€"

for "consultation with"

substitute "obtaining consent from". (13)

The Lok Sabha divided:
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HON. SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 074
Noes: 275

The motion was negatived.



HON. SPEAKER: The Lobbies are already cleared. I shall now put Clauses 4 and 5 together to the vote of the House in which case the result of the
voting by division shall be taken as applicable to each clause.

The question is:
"That the clauses 4 and 5 sand part of the Bill."

The Lok Sabha divided:
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HON. SPEAKER: Subject to correction#, the result of the Division is:
Ayes — 320
Noes - 028

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members
present and voting,

The motion was adopted.

Clauses 4 and 5 were added to the Bill.

Clause 1 Short title and commencement
HON. SPEAKER: There is a Government amendment to clause 1.
Now, the hon. Minister to move Amendment No.6
9ilerel [épen arn
oo 1, afes 3 s 4,--
"Jfeenrat (wes FlAsrd Agiteer) aiffifErrr 2017 @ Fere vz A (v 2 S Aeleer) aiftiferm, 2017" @1 2z o) (6)

(gt e e arEci)

HON. SPEAKER: The Lobbies are already cleared. I shall now put clause 1, as amended, to the vote of the House.
The question is:
"That clause 1, as amended, stands part of the Bill."

The Lok Sabha divided:
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HON. SPEAKER: Subject to correction=, the result of the Division is:
Ayes - 356
Noes - 001

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted.
Clause 1, as amended, was added to the Bill.

The Enacting Formula and the Long Title were added to the Bill.

HON. SPEAKER: The hon. Minister may now move that the Bill, as amended, be passed:
oft emaz <ic aTaelld & 3RSl AElGN, 91 U3 POl 6 |

"fép ferres @t FrentérT e wi¥e fver smy) "
HON. SPEAKER: Motion moved:

"That the Bill, as amended, be passed."

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, we are totally disagreed on this Bill. We will express our anxiety relating to the interest of
respective provincial and State Governments. The hon. Minister has given an assurance that it will be inculcated in the rules....( Interruptions)

SHRI KALYAN BANERJEE: But, how can it be done? ...(Interruptions)
SHRI BHARTRUHARI MAHTAB: Let the hon. Minister clarify it....(Interruptions)
SHRI K.C. VENUGOPAL: How can it be done?...(Interruptions)

oft emaz @€ sracl & sreast Aglaen, Hot ugel sft Flacel [en’s 5 331 e @ waurer @ si@a oit sft #snd’s, orer ga Brw dotla 29 3cera adal & oizard dday
ot a1 aivotofter el 3 aprdter asyort argen [T amrae Ig)w [ora as2 ardtaly argera S amps @wwen Bs"a Rearsr v

€| (czraemat)
HAToToller 3rea1gt & &2 s B axer Hifdmy

€| (czraurer)
HTTollRT 3feR1er: Zasar off ama aifeter

oft sifteror Tsa1 (Frerasin) & el Aele, PR vae A Widsel &, At e @o1 awar s In absence of any such provision in the Act and the Constitution,
how can you make rules? ...(Inferruptions) There is no value for rules. It should be drawn from somewhere. ...(Interruptions)

HON. SPEAKER: The Lobbies are already cleared.
The question is:
"That the Bill, as amended, be passed."

The Lok Sabha divided:
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Bhagat, Shri Bodh Singh
Bhagat, Shri Sudarshan
Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bhole, Shri Devendra Singh
Bidhuri, Shri Ramesh

Biju, Shri P. K.

Birla, Shri Om

Bohra, Shri Ramcharan
Brahmpura, Shri Ranijit Singh
Chand, Shri Nihal

Chandel, Kunwar Pushpendra Singh
Chandrakasi, Shri M.
Chandrappa, Shri B. N.
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.
Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chaudhary, Shri Santokh Singh
Chaudhury, Shri Jitendra
Chauhan, Shri Devusinh
Chauhan, Shri P. P.

Chavan, Shri Harishchandra
Chavda, Shri Vinod Lakhmashi

Chhewang, Shri Thupstan



Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Babulal
Choudhary, Shri Birendra Kumar
Chouhan, Shri Nandkumar Singh
Chowdhury, Shri Adhir Ranjan
Chudasama, Shri Rajeshbhai
Danve, Shri Raosaheb Patil
Datta, Shri Sankar Prasad
Dattatreya, Shri Bandaru

Deka, Shri Ramen

Deo, Shri Arka Keshari

Dev, Kumari Sushmita

Devi, Shrimati Rama

Devi, Shrimati Veena
Dharambir, Shri

Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dohre, Shri Ashok Kumar
Diwakar, Shri Rajesh Kumar
Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Elumalai, Shri V.

Engti, Shri Biren Singh

Ering, Shri Ninong

Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gadkari, Shri Nitin

Gaikwad, Dr. Sunil Baliram
Galla, Shri Jayadev

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka Sanjay
Gandhi, Shrimati Sonia
Gangwar, Shri Santosh Kumar
Gautam, Shri Satish Kumar
Gavit, Dr. Heena Vijaykumar

Ghubaya, Shri Sher Singh



Giluwa, Shri Laxman

Girri, Shri Maheish

Gogoi, Shri Gaurav

Gohain, Shri Rajen
Gopalakrishnan, Shri C.

Goud, Dr. Boora Narsaiah
Gowda, Shri D.V. Sadananda
Gowda, Shri S.P. Muddahanume
Gupta, Shri Shyama Charan
Gupta, Shri Sudheer

Gurjar, Shri Krishanpal

Hari, Shri G.

Haribabu, Dr. Kambhampati
Hay, Prof. Richard

Hegde, Shri Anantkumar
Hikaka, Shri Jhina

Jadhav, Shri Prataprao
@Jaiswal, Dr. Sanjay
Jardosh, Shrimati Darshana Vikram
Jat, Prof. Sanwar Lal
Jaunapuria, Shri Sukhbir Singh
Jayadevan, Shri C. N.
Jayavardhan, Dr. J.

Jena, Shri Rabindra Kumar
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Chandra Prakash
Joshi, Shri Pralhad

Jyoti, Sadhvi Niranjan
Kachhadia, Shri Naranbhai
Kaiser, Choudhary Mehboob Al
Kalvakuntla, Shrimati Kavitha
Kamaraj, Dr. K.

Karandlaje, Kumari Shobha
Karunakaran, Shri P.

Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Rahul

Kataria, Shri Rattan Lal
Kateel, Shri Nalin Kumar

Katheria, Dr. Ramshankar



Kaushik, Shri Ramesh Chander
Khadse, Shrimati Rakshatai
Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun

Kher, Shrimati Kirron

Khuba, Shri Bhagwanth
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Kirtikar, Shri Gajanan

Koli, Shri Bahadur Singh
Koshyari, Shri Bhagat Singh
Kristappa, Shri N.

Kulaste, Shri Faggan Singh
Kumar, Dr. Arun

Kumar, Dr. Virendra

Kumar, Kunwar Sarvesh
Kumar, Shri Ashwini

Kumar, Shri B. Vinod

Kumar, Shri Dharmendra
Kumar, Shri Kaushalendra
Kundariya, Shri Mohanbhai Kalyanjibhai
Kushawaha, Shri Ravinder
Kushwaha, Shri Upendra
Laguri, Shrimati Sakuntala
Lakhanpal, Shri Raghav

Lekhi, Shrimati Meenakashi
Maadam, Shrimati Poonamben
Mahadik, Shri Dhananjay
Mahajan, Shrimati Poonam
Maharaj, Dr. Swami Sakshiji
Mahato, Dr. Banshilal

Mahato, Shri Bidyut Baran
Mahtab, Shri Bhartruhari
Mahendran, Shri C.

Malviya, Prof. Chintamani
Manjhi, Shri Hari

Maragatham, Shrimati K.
Meena, Shri Arjun Lal

Meena, Shri Harish

Meghwal, Shri Arjun Ram



Meinya, Dr. Thokchom
Mishra, Shri Anoop

Mishra, Shri Bhairon Prasad
Mishra, Shri Daddan
Mishra, Shri Janardan
Mishra, Shri Kalraj

Mohan, Shri M. Murli
Mohan, Shri P.C.
Mohapatra, Dr. Sidhant
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Muniyappa, Shri K.H.
Nagar, Shri Rodmal
Nagesh, Shri Godam

Naik, Shri Shripad Yesso
Narasimham, Shri Thota
Ninama, Shri Manshankar
Nishad, Shri Ajay

$Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal
Oram, Shri Jual

Paatle, Shrimati Kamla

Panda, Shri Baijayant Jay
Pandey, Dr. Mahendra Nath
Pandey, Shri Rajesh

Pandey, Shri Ravindra Kumar
Parasuraman, Shri K.

Paswan, Shri Chirag

Paswan, Shri Kamlesh
Paswan, Shri Ram Chandra
Paswan, Shri Ramvilas
Patasani, Shri Prasanna Kumar
Patel, Dr. K. C.

Patel, Shri Devji M.

Patel, Shri Dilip

Patel, Shri Lalubhai Babubhai
Patel, Shri Natubhai Gomanbhai
Patel, Shri Prahlad Singh

Patel, Shri Subhash



Patel, Shrimati Anupriya

Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri A.T. Nana

Patil, Shri Bheemrao B.

Patil, Shri C. R.

Patil, Shri Kapil Moreshwar
Patil, Shri Sanjay Kaka

Patole, Shri Nana

Phule, Sadhvi Savitri Bai
Pradhan, Shri Nagendra Kumar
Prasad, Dr. Bhagirath

Pratap, Shri Krishan
Premachandran, Shri N.K.
Radadiya, Shri Vithalbhai Hansrajbhai
Radhakrishnan, Shri Pon
Raghavan, Shri M.K.

Rai, Shri Nityanand

Rai, Shri Prem Das

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan
Rajesh, Shri M, B.

Rajoria, Dr. Manoj

Raju, Shri Ashok Gajapathi
Raju, Shri Gokaraju Ganga
Ram, Shri Janak

Ram, Shri Vishnu Dayal
Ramachandran, Shri K. N.
Ramachandran, Shri Mullappally
Ramadoss, Dr. Anbumani
Rathod, Shri D.S.

Rathore (Retd.), Col. Rajyavardhan
Rathore, Shri Hariom Singh
Rathwa, Shri Ramsinh

Raut, Shri Vinayak Bhaurao
Raval, Shri Paresh

Rawat, Shrimati Priyanka Singh
Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar
Reddy, Shri Konda Vishweshwar

Reddy, Shri Mekapati Raja Mohan



Rudy, Shri Rajiv Pratap

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Saini, Shri Rajkumar

Salim, Shri Mohammad

Samal, Dr. Kulmani

Sampla, Shri Vijay

Sampath, Dr. A.

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Satav, Shri Rajeev
Sathyabama, Shrimati V.
Satpathy, Shri Tathagata
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Shankarrao, Shri Mohite Patil Vijaysinh
Sharma, Shri Ram Kumar
Sharma, Shri Ram Swaroop
Shekhawat, Shri Gajendra Singh
Shetty, Shri Gopal

Shetty, Shri Raju

Shewale, Shri Rahul

Shinde, Dr. Shrikant Eknath
Shirole, Shri Anil

Shivajirao, Shri Adhalrao Patil
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Simha, Shri Pratap

Singh, Dr. Jitendra

Singh, Dr. Nepal

Singh, Dr. Prabhas Kumar
Singh, Dr. Satya Pal

Singh, Dr. Yashwant

Singh (Retd), Gen. Vijay Kumar
Singh, Kunwar Bharatendra

Singh, Kunwar Haribansh



Singh, Rao Inderjit

Singh, Shri Abhishek
Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Giriraj

Singh, Shri Kirti Vardhan
Singh, Shri Lallu

Singh, Shri Nagendra
Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rajnath

Singh (Raju Bhaiya), Shri Rajveer
Singh, Shri Rakesh

Singh, Shri Rama Kishore
Singh, Shri Ravneet

Singh, Shri Satyapal
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra

Singh, Shrimati Pratyusha Rajeshwari
Sinha, Shri Jayant

Sinha, Shri Manoj

Sinha, Shri Shatrughan
Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

Sonkar, Shri Vinod Kumar
Sonker, Shrimati Neelam
Sriram, Shri Malyadri
Sundaram, Shri P. R.
Supriyo, Shri Babul
Suresh, Shri D.K.

Swain, Shri Ladu Kishore
Swaraj, Shrimati Sushma
Tadas, Shri Ramdas C.
Tamta, Shri Ajay

Tanwar, Shri Kanwar Singh



Tarai, Shrimati Rita

Tasa, Shri Kamakhya Prasad
Teacher, Shrimati P.K. Shreemathi
Teli, Shri Rameshwar

Teni, Shri Ajay Misra

Thakur, Shri Anurag Singh
Thakur, Shrimati Savitri
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Tomar, Shri Narendra Singh
Tripathi, Shri Sharad

Trivedi, Shri Dinesh

Udasi, Shri Shivkumar
Udhayakumar, Shri M.

Usendi, Shri Vikram

Utawal, Shri Manohar

Vaghela, Shri L. K.

Vardhan, Dr. Harsh

Vasava, Shri Parbhubhai Nagarbhai
Venugopal, Shri K. C.

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shrimati Rekha

Vichare, Shri Rajan

Wanga, Shri Chintaman Navasha
Yadav, Shri Dharmendra

Yadav, Shri Hukmdeo Narayan
Yadav, Shri Jai Prakash Narayan
Yadav, Shri Laxmi Narayan
Yadav, Shri Om Prakash

Yadav, Shri Ram Kripal

NOES

Naik, Prof. A.S.R.

HON. SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 360

Noes: 002



The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of the members present and
voting.

The motion was adopted.
The Bill, as amended, is passed by the requisite majority, in accordance with the provisions of article 368 of the Constitution.
The Lobbies may be opened.
The House stands adjourned to meet again on Tuesday, 11th April, 2017 at 11 a.m.
18.46 hours
The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday, April 11, 2017 / Chaitra 21, 1939 (Saka).
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